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The 2" July 2026
No. 19/M 1-51/2026-1188—For the functioning of the Bihar State University
Service Commission, the Governor of Bihar hereby makes the following amendments to
the Bihar State University Service Commission Rules of Procedure, 2021.
1. Short title and commencement.—
(1) These rules shall be called " The Bihar State University Service
Commission Rules of Procedure (Amendment), 2026"
(2) It shall come into force from the date of publication in the official
Gazette.

2. Amendment in rules 3.4 of The Bihar State University Service Commission
Rules of Procedure, 2021.—Rules 3.4 of The Bihar State University Service
Commission Rules of Procedure, 2021 shall be substituted as follows :

"3.4 For each subject, the Commission, may constitute one or more
than one interview board as required and the Chairperson of such board shall
be either the Chairperson or a member of the Commission. In addition, if a
larger number of boards are needed, with prior approval of the State
Government, the Chairman may nominate a serving academician (not below
the rank of Professor) of subject concern as the Chairman of the interview
board. Along with this, subject experts, as per number prescribed in the
statutes, may be nominated by the Chairperson of the Commission as
members of the interview board.”

By the Order of Governor of Bihar,
Sd/-1llegible,
Deputy Secretary.
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